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Advocate for the Respondcni(s

CORAM

The Hon'ble Mr. I. K. Rasgotr a, namb sr (A )
The Hon'ble Mr. 3. P. Sharma, i^emb er( Dudl, )

, WheU.cr Reporters oflcca. papers may be ...owed »see 0.e J«dgeo.c«7
2. TO be referT«i to .,e Judgemem 7

f JUDGEWtNT

(3y Hon'ble f'lr, I, K. Rasg'otra, Hember)

Ue have heard Shri R. K, Kamal and Shri 0, K,

Aggarual, leanred counsel for t he- pat it ion eiSBi'and rsb he

resDondants, resDectiwely, The case of the petitioners

in brief is that the cadre of the Ticket Checking Staff,
<

uas r estructu.r gd in accordance with Railway Board's

.ordar No. PC. 111/80/UP G/1 9 dat ad ' 20. 1 2. 198 3. According

to the said' order of restructuring, the oosts of the
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Ticket Checking Staff in the aay-scalss of Rs.425-640,

550-750 and 700-900 ar a increased from 15.4 per cent to

29 percent, from 1 per cent to 9 oer cent,- and from 0,51

per cent to 5 per cent, respectively. The petitionerjr

claims that if all the upgraded posts hawe been made

avyailable for filling up under the modified selection

procedure as laid doun in the Railuiay Board's letter,

they uould have been promoted uit hout^ sub j ect ed to the

normal mode of selection, v/iz. , uritten test and uiua-vocs

test, T hay hav^ e prayed for the following reliefs:-'

(i) The impugned order dated 20.4. 1988, cooy

placed at Annexure A-2, be set aside and

quashed as v/iolative ofRailuay Board's

instructions; and

(ii) to promote the applicants and similarly

circumstanced persons according to their
I

seniority in the combined cadre in the

scale of R3. 1400-2300 without conducting

any-uritten test or uiua-voce test,

4-
2. - The petitioners have contended that insteadJTM^ of

compl^ing^ixjis--ii5H?i^m3nJiBt^^inz^ the in stru ction sof the

Railway Board, the respondents started a discriminatory

.3..,
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practice of filling up some posts by the modified 1

selection pro cedure^c#'• holding uritten and viua-voce

tests. This allegation of the petitioners has been

denied by the respondents in their counter-affidavit

^^de para, 6. 6 in the following uords:-
I

"The additional posts allotted- u. e, f, 1.1,1984

hav-e laraady been filled up ui.e. f, '1.1,1984

by promotion of senior most staff on the basis

of scrutiny of records without holding written

test or viv/a-voce test. The selection under

latter dated 20,4, 1986 has been arranged to

fill up the resultant vacancies in grade

R5, 1400- 2300 occurred after 1, 1, 1984 and
/

anticipated vacancies occurring within next
1

one y ear,"

3, The stand of the respondents, thus, is clear that

the vacancies which arose consequent upon the letter of

the Railway Board, have been filled up in accordance with

the modified selection procedure as laid down in the

said letter of the Railway Board,

4.- In the rejoinder filed by the netitioners, no '

material has been brought out to r.efute. thb averment

rnade by the resoondents. The netitinnefs have also not broug!

^ on record if any person junior to t hem'̂ lSs'̂ mot ed
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on the basis of the modified selection orocadure, laid

douin by the Raili<iay 3oard in the ord er^r est ructur ing

the cadre of the Ticlcet Checking Staff. In that vi eu

of the matter, the case of the petitioners is not

•established. Having regard to the clear averment made

by the respondents, ue are of the opinion that the

matter does not. iTierit .r- our interference in the

circumstances of the case. It is, accordingly, dismissed,

leaving the oarties to bear their own costs.

Sha'rma) > (I. K, Rasqotra)
;'iember(Zl) Member (A)


